F. No. 01/10/218/01/Misc/AM14/LS
Government of India
Department of Commerce and Industries
Directorate General of Foreign Trade
Litigation Section

Udyog Bhawan, New Delhi
Dated 20 November, 2020

OFFICE MEMORANDUM

Subject:- Guidelines to streamline the process of filling SLP’s Appeals in
the Supreme Court..

Fdekdke

Please find enclosed herewith 3 copy of the DO letter No. A-
12012/5/2016-Judl.(Part) date 13.11.2020 received from Ministry of Law and
Justice alongwith the Cabinet Sectt.'s DO letter No0.403/1/5/2016-CA.V dated
25.11.2016 on the subject mentioned above for information and strict
compliance of the instructions/ directions contained therein.

Encl : As above. Bpr D
B
“(Suminder Kaur)
Deputy Director General of Foreign Trade
e-mail:- suminder.kaur@nic.in
Tele: 23061562 Ext.395

To,
a. Addtl. DGFTs in Hgrs. and Zonal Office
b. All Jt. DGFTs in DGFT Hars.
c. All Dy. DGFTs in DGFT Hagrs.
d. All Regional Offices of DGFT
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D.0.No. A-12012/5/2016-Judl.(Part) Dated: 13.174:20207" Fo 7> 70 Fio
Dear Secretary, El '1 h) 38

: 191 ] 2020..
Kindly refer to this Department's O.M. of even number dated 4.7.2018
constituting a Committee in the Department of Legal Affairs, at the instance of

Cabinet Secretariat, to identify/review all pending as well as fresh Civil
Appeals/SLPs of Ministries/Departments in WL

. 2. Now, Cabinet Secretariat has requested vide 1.D. No. 403/1/5/2019-TS dated
09.11.2020 to issue instructions for guidance of all the Ministries/Departments
that while referring a proposal to the Department of Legal Affairs to examine the
feasibility of filing SLPs/CAs before the Hon'ble Supreme Court, similar

)ﬁ’( casesfissues, if any, which have already been decided by the Supreme Court,

h9 *‘0), shall clearly be highlighted by the Administrative Ministry/ Department in their
aw officer to keep In

: MW@L This shall enable this Department/]
X\‘ o perspective such similar cases/issues, while rendering advice/opinion in the

matter.

ALY 3. | am, therefore, to request you to direct all the concerned officers of your
Ministrnyepartment/organization under your administrative control to highlight
%‘”\ the similar casesfissues which have already been decided by the Hon'ble
'l Wﬁiﬂlﬁpr opinion of the Department of Legal

o )ﬂg@,@ﬂmﬂwlso the time lines referred in Cabinet Secretariat's
D.O. No. 403/1/5/2016-CA.V dated 2511.2016  be scrupulously followed in a

\%\'P> e bound manner, to avoid any delay in filing of SLP/Civil Appeal (copy
égé\ enclosed).

el :
u‘(w,l j//\{l-\lith wargn regards, A e 4
ﬂl' ‘KL /?\ w’;\/- \fYoq/\) Yours sincerely,
&\\ \ et
o S
Qg\ &0 i noop Kumar Mendiratta)

a,}j/ﬁll Secretaries to the Goveérnment of India.
Copy to: Cabinet Secretariat, New Delhwtheir |.D. No. 403/1/5/2019-TS
By

dated 09,11.2 " ﬂg}
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RASHT RAPAT] BHAWAL
NEW DELHE . 11004
Novemhber 25, 2016

D.0. No. 403!1/5/201E~CA.V

Dear Secretary,

ipecial Leave Pelitions (SLPs)
: : | 1 expiry of the limi(a iod and in
some cases afier considerable delay.. A meeti of the it o e

et ing of the i 5 ioe
(Co8) was held in (hiy regard on 15 9.2016. s e TRCn

2. Amongs! various issues discussed to stre
appeals elc. il was poinled oul that the propo
Supreme Cournt are being received by the D/o Legal Affairs for advice from the
concerned Ministry/Department when limitation period of 90 days is about to expire

or sometimes even after expiry of limitation period To address Ihis issue il has
been decided to fix the following timelines for filing SLPs/appeal:

amline the process of filing SLP's.
sals .lo file SLP/Appeal before he

Examination and taking administralive decision by the] 15 days
Ministry/Depariment 2k
 Examination and advice/opinion by the Dol A and Law Officers 15 days
Drafting of SLPs and forwarding the same (o the concerned | 15 days
Ministry/Depariment r
_KEJ;—)roval of the dralt SLP by the concerned Ministry/Departments | 5 days :
and providing necessary documents ‘
Preparing paper book and filing

| 10.days |

3. For filing statutory appeals, reviews, el where Iimi!ation period is 60 days or
30 days, the above timelines may be reduced correspondingly Proper coordination
wilh D/u Legal Alfairs (Dol A) and Cenleal Agency Seclion (CAS) of the D/o Legal
Affairs may be ensured lo avoid such delays The Nodal Officers ir your

Ministry/Oepartmenl may be assigned the lask of monitaring of these {imelines and
ensuring coordination in this regard.

4. You may instruct lhe concerned officers and PSUs/Boards/Authorities unider
the administrative conlrol of your Ministry/Departiment to sinclly follow the above

umelines

With regards,

Yours-sincerely, .

Xu Mv—w/“”;"“'

= (Sanjay Kumar Srivastava)

A

iccreta_ries of all the Ministrieslﬂegarlmenls

i

o _the Governmggl of India

Tel. : 23017075 Q Fax 23018949



